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over 2,000 employees out of job for
their participation in the 19th Sep-
tember, 1968 strike;

Government
of

(b) if 0, whether
have offered any clear definition
the term: and

(c) whether any suitable instruc-
tions have been issued by his Ministry
to deal with the strikers leniently in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Leaders of the em-
ployees had requested that a clarifica-
tion of the term ‘active instigation’
might be circulated among the Min-
istries/Departments of the Govern-
ment. It is, however, not correct
that, because of the absence of the
definition of “active instigation”, over
2,000 employees have been thrown
out of job for participation in the
strike.

(b) and (c). Government have not
attempted any precise definition of
the term, but have only indicated
illustrative guide-lines in the matter.
Ministries|Departments have been re-
quested to review the cases, keeping
in view the guide lines,
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liigher Emoluments and Retirement
Age of Superme Court and High
Court Judges

*706. SHRI SHRI CHAND GOYAL:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI R. K. SINHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived a demand regarding the increa-
se in the emoluments of the Supreme
Court and High Court Judges;

_ (b) if so, the nature of the demand;
and

(c) whether Government are con-
sidering to increase the retirement
age of the Supreme Court and High
Court Judges? :

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). There is no demand as such,
but there is a feeling that the terms
and conditions of service of High
Court and Supreme Court Judges
are not attractive enough. In that
context Government themselves are
considering whether some increase in
the salary is possible.

«c) It is not proposed to pursue the
question of raising the retirement
age for the present.





